IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL HYDERABAD BENCH HYDERABAD

0.A.NO,1124 of 1995,

Betwean

K.Krishnaiah ' " eae

And

Dated: 17.10,1995,

Applicant

1. Member(p) postal Service Board, New Delhi.

2, Postmaster General, vijayawada.
3. Supdt of Post 0 fice, Gudur, .-

[

eee Respondents
Counsel for the Applicant s Sri, K.Krishnaiah(prp)
Counsel for thae Respondents t Sri., N.R.Devaraj, sr. CGSC.

CORAM:

Hon'ble Mr, R.R&ngarajan,

Adminigstrative Member

Contd:..-z/-'

-y



Q.ANo,1124/95 . Date of Order: 17,10,95

X As per Hon'ble Shri R,Rangarajan, Member (Admn,) X

The applicant herein had retired from Postal
department as Sub Post Master, Sriharikota. It is stated
that he worked in the Revenue Department of the Government
of andhra Pradesh as L,D,C., from 15.9.56 to 30,8.64. He has
suomitted representations to the Postal authorities to count
| | Cordrole
his service under State Governm nt for cemstding the qualifying

service for pension, However his request has been rejected

by the Postal authorities,

2. _ In view of the above he has filed this @A praying
for a directioq to count his services which h#rendered in

the State Government for nearly 8 years as qualifying service
for pension or count étleast 3 years out of the above B8 years
toWwards qualifying service thereby enabling him to draw the
full pension and other pensionary benefits admissible to him‘?
The applicant himself submitts that he has not forwarded
application through the State Government wWhen he applied to the
Postal department for appointing him as a Postal Assistant,

%:g order was issued by this Tribunal dated 9,10,95 permitting
the applicant to add the A,P. State Government as additional
respondent, However it appears that no action has been taken|
to implead the A,P, State Government as additional respondent.
Though this case Came up fér admission hearing number of |
times, the case was adjourned for the applicant was not
present though the learned coursel for the respondent was
present, Even today though it is posted for orders the

gpplicant was ‘not present,



| LﬁLaJQwJY:rjiif‘

e 2.,

3. Heard NE.N.R.Devraj, learnegd Standing coﬁnsél

i
for the Iespondents, Mr, N.R.Devraj fairly Submi tteq thaL

. G
State Government his request for Qualifying

Service taking into dccount’ the services rendered in

State Government will be considereg according to rule%,and

taking a favourable view,

| ci?t;:ZQ}’hﬁﬁ% '
5. Heee the 0a is Wil the above observations Yo

[ at the admission stage itself. No order as to costs,

( R.RANGARATAN )

- Member {(Admn, )

Dated: 17th October, 1995 i
( Dic¢tated in Open Court )
ﬁkﬁ@y%ﬁivﬁ'_
sd Deputy Registrar(g)

Copy. tos=

1. Member(p), postail Service Board, New Delhi,
2. Post Magter General, Vijayawada.

) L3
3. Superintendent of Post Offjce, Guadr,

or

4. One Copy to sri, K.Krishnaiah, Party in person, Retd., sub-

Post Master, Sriharikota Range, SO, NWellore pist.124.
5. One Ccopy to sri. N.R.Devaraj, Sr. casc, CAT, Hyd,

6. One copy to Library, CAT, Hyd,

7. One Spare copy.
Rsm/-
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©RTER/ JUDGEMENT ¢

D?}TE‘D: | /7//?% 1995,

' Ly /g
o.a.m0. . [/ 1/4;
T.A.NO.,  (W.p.NO, )
‘-"".—__-——-_-_—”—7 ) -
- ADMITTED AMD INTERIM DIRECTIONS 1737,

"AL OWFW
DISPOZED OF WITH DIQ“CTI“”"
DISMI S“D.

DISMISSED Aas WITHDRAWN.

DISMI$SED FOR DEFAULT.

CRDERED/REJECTED.

/’\TO/O’RTJF’R AS TO COSTS,
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